R CENTRAL ADMINISTRATIVE. TRIGUNAL
CALSUTTA BENCH
No.' OA 136 of 96

Prosent Hon 'bl e r,0 VR eS.GoDattatreyulu, Judicial Member
_ . Hon'ble Mr.8.P,Singh, ARdministrative Member

DHIRAD KR, SINHA & ORS,
Vs
UNION OF INDIA & ORS,

For the applicants ¢ Mr.Samir Ghosh, counsel

Fgr'the respondentss MroP.Chatterjee, counsel

| Heard on 3 26573000 ' Order on ¢ 26.7/2000
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Coh Heard both the counsel, Ld. counsel for the respon
dents has" produced before us a letter that the applicants haye got
the benefit Prom the respondents and they do not want to contest the
matters In view of the above the application has become 1nPructuous;

The application is closed as being inFructuous. No ordsr as to costs,
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